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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL 
1%UWAHATI BENCH 

lAn appi :1 LaL ion under sect ion 19 of the 1nfrl Admi nistrat lye 
"Ir'ib.nal 	1985: 

O..A.Nc.. 	 of :2121(211 

: TLIFr.rN 

Shr i 	lii ranrioy 	Kakat. :1 
ccci.tntant 	1]arpeta Head Post Of ft ce 

Appi I cant 

'F:fl 

I. 	Un:on 	of 	India, 
Represented by the Secr eta ry 	L. o t he 3ovt o 1 	1 nd I a 
["inistry of 	Communication, 
Department C f Pcs t s 
Es).:: 	Ehawan 	New 	Del. hi 

$ .. 	The 	Chief 	Feel: 	Master 	Ciener a I 
Es par t: meni; 	of Post 
Mecih cic:: t 	B hawan 	Ciuwa. hat i. 	1 

3sain 

3 	c:;. i ntendent 	of 	Feet 	Off i ces 
Department 	I Fcfs 1;  s ..: 
NaIL:ari-B.arpsLa 	t)iv:isi.or' 
ll 	I 	r• '7E :t 3:3,,3 . 1 

FAFL1" I C:UL..ARB OF i 18. fFFL.. t CAT I. ON 

1. 	PART I OIJL..P1RS OF 	li-IF. 	ORDER 	ACIA I NST PHI 	"PH IS LII PFPL.. I C:AT I ON 8 
4 .•\ 7' 

The 	I nstnt 	spç.::]. .. :a I; tcn 	is di 	ec ted 	•ac:ai net the 	err 

v :i cIa 	Memo 	Nc B/P--i 9/C:h- I I 	c:(a t ccl :25 	:2 	99 :i se d by the 

9.uper intendant of 	Post. Of Ii ces 	Hal br........Bar ç::etn Dlvi Siul by 

:1 c h 	the 	applicant has 	been 	Sc!.... 	lit: to 	be tra nsferre d f r em 

Bar 	2 t a fl. 0 	to Santinagar 	So f.:: 	01 f I c a 

R. LIMIT('rION 

The appl I ca.nt 	dec lares that 	the instant applica 	ion has 

been filed 	wi 'Uhi n the 	I imi tat ion per icd prescribed under 	sa ..Lion 

41 	of +' he 	central Acimini.sLrative Tr:i. bunal Act: 	1985. 

3 JURiSE:li::TION, 

1 



) 

- 	
pp I I cii:: ILtrt her de':: 1 eres t hatt he sAb.je::t 	matter The 

_f 1 hEcase Is wi -thin the jurisdiction of the (dmin•istrat:[ve 

Tribin :  

4 	 •'1E L:(3....  

4.1. 	• 	That 	the 	ap]. I cant 	is 	a 	ci ti ;:c•r 	of 	I nc:iia 	and 	a 

perma.ne, t rss i dent of Assam as such he is ant. I t led to a.? 1 the 

r i çht. r pr i v i I ages and p rctec t I c'n çuar:nt aed by 1: he 

C:cr--L ttt icr--af India 

4.2. 	-r at the a::p1 i cant approached this Hon hIs Tr I buns I 

5k i n 	(J r I Van C e a ga :1 net the cr der da t ad 25 . 2 . 9 issued I 't the 

res:'crd€nt 	Nc - 3 	1 1 1 eqal ly and wi :h a ma ]. .f :. de 	I ntent: on 	to 

the appl i cant The applicant is :re-eni; ly  wcrt:: I nc as an 

(c:cfif: 	j n the Head F'c:st: Office,Barpeta. He eriterec:I :1. ntc 	the 

se -  v A :e lof 	the 	y' ee.j:ic ri :le n ta as 	F-cs l;a :1 	- 	i t a nt 	On 21.8.68.  

Tier eaf i; r 	he appeared :1. n the Exam :1 nat i. on 	for 	(ii:: count ant 

Ser vi IN! I a 	Foal; 0 f f I a and Pa ii way Mail Serv i ce rc counts 

Exam in I ci n i n the year 1979 and he was c:iec 3. ar ad eu:: case lu I in 

he I iexamination. Fe re-us. n t tothe r asu I t- o 1 t he said  

ex.ami nt ion the app). I cant was al 3. ottad the •jcbcf Accountant :1. n 

t he B Eta Flea d Office w.e.0.12.5.85. I. 'i t he year :1986 :i 

1. 7 96 	1 t ha casec of thc-: ap p1 :i cant was c one i dared under I: ha Ti ma 

Pound re 	1; i:: na hame (11301::)  Sc heme and 1 I a- Jay was 1 i x a ci in  

'the 	 of 	$-• 	----:1.........ES 3 - -----2300 	I n the mean 	t I ma 	the 

became- qualifie d I: c pa I: the t:e na fl t ci f (BC:R) Sc hama 

i.e.I I in i a 1 .. .adra , Rev E:W Sc hame an rib I s c sac- —as cons i dered 

under t:h. as I ci a: heme ..... ! d hi a pay was raised to Re 1. Ei - ....:269 

4.3. 	That t: ha a pp Ii cant ba-ps to state that at the t me c 1 

ccnsl dara; br-  of his ' case under time bc.:und one prc:mct ion scheme 

l
op:: cticn was called Icr ask:inq him whether he would like to

wF: in ta Accounts C:s.dra on 24486 Similar option was cal) ad 



for from the sopi icartt at 	the time of :onelderation::T 	his 	case 

wider (BCP ) 	C i 	n n i a]. C:adr a !:v  jaw 	Sc hems an ci 	ac:c or ci :1. nq]. y 	he 	caVe 

api; :1 :!n for accounts line on 6 

C::ç:iei; of the options E-?xeYc::ISE?d by the appli 

cant cia ted 24 4 86 and E.3.95 are an 5XECi 

herewi th and marked as anggjgre-Q&2 

respectively..  

4.4. 	That the •:ip? i cant bece t o st ate +: he . the respc:nciant 

No 3 issue cia an cr der v i cia Memo N&YA-19/CH-11 dated s 12 :4:3 by - 

Which 	he was ecu cjh tto be I;• ens fe rr ad 1 r cm 	Bar pat a. 	t. a 

<si thai ku.; hi Sub 0 f  i ce (Post ) as Sub Foe t Master. 	it i a 

perti nent to mention here that since the app1 i cant beioncr; to the  

counts Cadre as per the relevant r lea 	he can only be 

anal ar ad to a C ad a poe I: 	nc L as 8PM wh I c h i a a gene a 1 Ii ne 

dadre post.  

the c::rc.' dated 9 	12 98 	isannexec:i 

)r.r:?w I and n.a (i':c(' 

4.5. 	TI....i t 	the a p p1 i : ant becis t: a state that as c. tat ad 	above 

t he a foresa i d innerur r.?$ or cier was issued Wi. t hcut any 

.jurisdicti:..n and not the norms prescr:ibed in the relevant Rulee 

I t is pfl t i nent to ment ion here that as per the rules post i ng of 

PCR f I c is]. a shou I ci be i. ssued/cr der ad by I) i. re: tar Fast a 1 

Serv I ce' Merit ion may be madec :1 etter No ST(FF/ 1; . ...1 /R 1 6/TB nci 

Ca- r dated 3.2 98 iSSU2d by the Chief Post Meeter 6enera 1 

fcrwardi nci a copy of Di rector s letter Mc. :1.37 .... 55/9% .... SF8 II dated 

:23 1 .98 wherein the rules reqardi nc :1 ssuanca of trans far o cier in  

reciard to Hiqher Section Sr-I I Officers has been ].aicL down as 

E? i rec tar Of ta 1 Serv:i. ces of cancer ned C: i c is i ii the flS tSflt 

case the or cia r has been issued by the Super nt: ends nt c: f Poe 1: 

Of IL c as n:; t byt he C) i re c t cr Foe '1: a I Se rv i c es However, There has 

been a mention f;h.t. concurrence I ... am circil has been c.bteinac:i 

but the respondents have fail edt: mention anything apart I ram 

4-11-  
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le 

th 	a f(rea i ci f..:: t: . 

I The applicant craves 1.  ea\'e c I t. he F+: n c I e fr :i b.t ra I to  

. 	 rdu:E •t: he E.iPE at the L i. m-e: c f hearing c 1 t he C.LSE 

4.0[ 	That 	t he ap:: ]. i c: nt beç. to .;tt:e t. ht thE p:i; :: I 	E;ub 

1c.!.L: 	Maste:r at .:r::j 	 kuc ii Sub Office is a pcst to be 	ie]. c;t 	by 

odkcers belonging to G e neral Cadre not by any ec :::::uns cadre 

office r. The pp 1 i: : nt. being a memb2Y o 1 Accounts Cadre: 	1. ci r:: t 

transferred to : he pct c f Sub POStMaSt2r as t hE :fli 

be"ongs to General Cadre personnel. T ; is pertinen t to n. r 1; i. ': 

"We 1; h. 1; the (c c :::.i n ts Cadre a d Gn r 3. 1 ci e are two distinct  

4 rE 	and they are not i-r ter transferable. I n 1; h:Ls ccritE.': *: Rul 

15 0 .1• rF::: may be referr ed t I:: wherei n i 1; j . 	c I a r I v mentioned  

1; I••if; 	I r• a case : I transfer f ::a one :..cIr: to another, 	t; h( 

:ar 	be :In:.i drd only on :2 ::ounts 	:1 . 	(. :1 : on ac::ur- of 	:i 

fficienci es and misbehaviour and ( :i I on w r .1 t t:?n reciu.est: :: 1 the 

petsor concerned. I n t he i ne ton t : ass hot h t ha sai ci aspects are  

not available and hence the impucined order of transfer coul c:i not 

hoe been passed 

4 	 ha t the applicant a to +r1r  all t: hase abovE: anomalies  

maile .:r ayc r be f o a the r asponds n tao and the respondent a thereafter  

:1. m 	the 	r c a that hi. a case would be cons i dered 

evor oh y and necessary modifications w 1.  be mace :L n r. he 5010 

i.exure-3 order ciated 9.12.98. Accordingly the recc.poncienta have 

:i E4iued anc 1;  ha r or de rvi. cia memo No B / 1 9,/CH- II cia tad. 25.2.99 :i n 

moi 1 1 :1 ct I on oft the earlier order dat. ad 9. 12 98 r - e 3 : and 

a separate or dar by wh i: h the same was stayed t ill 31.3.99.  

Hceva r t he respondents have aa :1 n c cmm :L t ted the elm liar m i stake 

by t r a nsF err i ncj him to San t i no ca r Sub Of 1:1. cs as Sul:: Foe t Master,  

w h i ich is a:tso a pcst for Eieneral C:adre personnel 

H Luj.Jy of the .r Udr dated .:.) .. 	..' is annexed  

her ow I I: h and ma r :: a ci as 

That the ap:::]. :i. cant heri. 4...: .....L..l...... 	hat as stated 	above 

dJL 



KI 

1>0 	:i i:;u:i 	.: 	i t:y i. c: 	S1.:eY :i r:ErCJEc1t 	::. I 	t 

:ri 	t E: C t 25.2.99 :1.s flC t the 	 r(1IJ :1. 	Lt i1(' i t/ 	Hc:w:ve r 

I r t:=aid order there has been 	 t I ::r that the SAM2 has Lee.i 

Mufd as ç:E the  cr der :: I the C .1 :: le Office w :i t. hcut specifying  

.; 1E?  "amEa  o '1 t. hE? authority as ')E I I as t hE CC r t: e fl 1 . C n :: f the order.  

t 	 That the appi :1. cant; b2gS to state that as Per the :ie 

cre Qdr2 c:f f I c:v' of Accounts cadre can t : t: be transferred to 

r3::the r 

 

cadre i e 	L:i fl r . I C.0 i r e Te app 1 1 an t s t. 1; :1. tiq all t h:?se 

0 E 
i 
 a representation to t he resperd:ntE for ccins :i cErt. I c nc . 1 

on S 3 '3 	(n::. :1 nq 	i::iye 	fcr iu Lher inodi f i .:t ion 	of 

E :• ffl9 	:_ t the 	3fl( is yE t t :;' be disposed c: f 	 . 

::: c :ç' i::i'F the said representation :.t?c:i 33E$3 is 

j a r ne x e d herewith and m r 1:: d as 

4. : 	 That 	the applicant begs to .;tate that 	the  

d2n t;s wh :1 1 e ps i. nc t h 	nne xu r E • 1 o r 	ct t Ed 2 2 

•fL:ij 	tj 	to c:c'n :ic'.;e •c the.,. main 3pc t: Of the matter i-• 	and 

RAS m2ntiCn2d 	r r On Mother hand the r2Spond2nW...  

hev. 	fa ji ad to t al: a I n to cons i dar at. :1 on the r a 1 avant Rules  

re c rd I nq I n t art vane 1 arab :i. ii. t y of but h I: ha cadres.  

The tt he a pp 11: an I; be ns to 	 t a: that after :i esuance of 

t"e J 	r ne :: u 	order dated 25 :2.99 , the ac r:: : i ant ias n:: t 	yet: 

over the C her 	On the ct her hand no re? i aver has 	c ome 

rel ease the app? :i cant and no 'fc'rrnai or dar of releas .1. nçl haS 

t2E[ issued by '1: he rcspon dent a. The app? :L cant i a. p ac n 1;  1 ywo ' k 

I n hi a p esan t p1 a .: a :.:, f post i. n. p and he has got the a p pr abe n-' 

4 1 : 	t 'a tat any t. I ma h i a r I I a var may come and t he re 11 eva or cia r 

11ia Y 	be 	issued 	Hence 	t hi. a. app]. i. ce I ca 	c he I ]. anc:i :i. ng 	I; he 	order 

ia ied 25 2 92 ( n 	" i'-1 	it: 	ft.. r t her p r eye rfc for pa 	:1 

flJer I m or der di. rec tinct the respondents not to CI veal Fec tthe 

1 	 - 

	applicant be gs to s t ate that  

ic n dent a. have issued t he said or de r o ftr ens far tie. t a ci 25 2 

5 



	

i t 	a malafi de in tent ion to harass the 	 . :nt 	t 

••a ni 	1:. i• •r : YE!E. :)C dent s have failed to L a ::e i n ts c cc r :1. ::k r 3.t: j ; n 	1; lit? 

rep ••e• 3Bfl•i: 1; jfl 	F i led 	by the ap::I I ::::int as wel 1 	as 	the 	earlier 

oyd o r 	•.l;a', .1. nq 	the 	rnie::ure-'3 order 	and 	the 	vesc:n 	for 

c aiLs 11 a Li on c 1 1; hE saffie 

5. BROUNDS FOR REL I E tJ I TIl LEGAL FROV I S I ON 

5 	 For that the a'::t ion of the respondents I n I :u :i í'çì the 

impqnsc:l or der dated :25 2 95- is arbitrary and unreas::risb is and 

is not suet a I nab]. a ' In the eye of law.  

	

2 	For'i.it the respondents after cons :. derinc his caution 

r2plesentation have can c e 1. e d the Anne >.0 r a 3 order date ci 9 1:2 99 

crdr has been issued wi th:::ut apply i nc:t ha:i r ml rid 

5.23q 	Fc rl,:hatLhe respondents whi. is iasu:L nc the aa:i 

cletld 25 3 . 99 have failed to tal-;:a in to ::cnai derat icr 	the 	fact 

I; 'is I the app]. I cant i s:t..a ]. :1 'ii. e d Ac c cun;;s Cadre per sc is I an cI 	I n 

any,  : d case he c an not be tr a nate rr ed to Gene r a 1 Cadre 

5.41 	Es r 1; ha t the Law Is c lea. r that Ac c cur t a Cadre 	i5Y SonS I 

can .cn I y be t t'ns isrr ed asamsasure 0 1 pun I ehment and an his  

V ErLeet and :i n aba?. rice of :o t h the materials, 	the I mriLqnecl 

a far c r de r is ]. I a. 1 a t :: be set sa. lie a d quashed 

I 
S For Ll;at: in any view of the ri tier tl'r:' act :icn/ i. nact 1 cri 

ci I the r erpsndan!: are nc t: su t si na I a in the eye 0 1 1. aw and 

I a].e to eel; ss:i cle anq,qy4shed.  

6. r-EJ'rA [L. S rI' :FMED :1: ES EXHAUSEb 

l'hstLhe appli can t de:: 1. sr l: 1; hat: he has e :' haust- ed 	a. ]. 

r emdI ass vs :1]. a It le 	i:': 1:: hem and 1: het a :i a nsa. 1 1: er nail. vs 	remedy 

a  iii a b 1 a to him.  

7 MIATTERS NOT FREV ] OUS....V F 
	

DIl\IG 

The sq p] ic a nt: 	ft r t her 	c:le c 1 ar es 	t ha. f 	he 	has nc t: 	ti ]. ad 



I cue 1 y any app ii cat ion w 1. t paL .i. Li on or su I t regarding the 

cr I evances I n respect of wh I c h t hi a app ii: at. ion is made he fore 

an other court or any other Benc:h of the Tribunal or any i:;her 

author i ty 	nor 	any such appi :1. c.:at ion 	writ: pet: i. t ion or 	eu it: 	15 

pending be fore any c: f 1: hem 

I FT30U1T EflP 

LJr':ier 	tha facts and c: i r cumstances stated above 	Lhe 

applicant moe : reSp2CtfUlly p rayec: That the I natant appi :i cat. 

be admitted a cc: r da be ca ]. 1 ad for *......i after :eo.r I rc: the 	parties  

he CaUS2 or c a:es that 
	shown and On per .c;i of  

r6cords, be grant t he followin reliefs to t: he cappi I cant 

0 

W. 	To set aside and q.uaah the impugned cr oar cia 1; ad 

2512.99. 

To al l:,:w the app]. :1 c:ant to cc.nt: :i flue in his present cadre 

•L wul ]. as p rc:eant. place of pc:st: I 

the appiicLi.:n 

Any c:tir 	reiiei/ rel Ia Is to wh .1 c.h 	the applicant 	I 

antitled to under the fact'::... ....ci circumstances of the c:;e and 

deemed fit :.. U pr.  .:::e r 

• I 	'EF. IN 	OF:DER 	FF;l.YEI) FOR 

Pending 	d:ispcisal 	of the app]. .1. c:at ion the applicant 	p.r.;:'/'a for.  

an I ntar Icc 	cr dec 	directing 1. he? 	respondents -'" L 	tc 	givu effecL  

P............. .. 	.. 	r: 	.. 	- 	.. 	, 	,i.. 	 , 	'i 	.c 	. -. 	...-. 	,_i.. 	.1 
I 	...................... 	- 

i.I. 	 ii 	i._i 
.... L_ _.. 	D.A.  i_.  

i. c. 

11 	PARTICULARS flE rl1*. I F .0. 

LF0. Nc. 	6& rc 
Date 
F'ayable at 	2 Guwahati.  

L ] ST OF EN:LOSURES 

(k;. stated in the :t ndex 

7 



I 	Stir i Hi ranrnay f:::at::a.t i 	cn of Shri B C: KaF::at I 	aqed 	about 

4 	yeas. 	at presen work I nq as Pc countant. I n - Bar pets H O 	dc 

he. abv ac :t emn I y al f I m and ye 	I; ens nt a ma cia J. n 

ç:raqrapha 	1L} 	Jt[ 	 are '1. 

my know 1 e dcte and t. hcse made :1 n par a qr an ha 1J 4 

a a a I a:: 	t rue . a my I a cia]. a dvi i:: a a.-I d 1: He r as. t 	a 	y 	Numb 1 a 

s bm i sal cn te Icr 	 I B I: he Hon b Is T r  bu na I I have no 	app r eased a ny 

m-i:ar I al fec te of I: ha case 

	

on ;h:i a ll o Var I Ii cat; :1:: n!:n t hi. a the 	Jt day 	of 
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1'  

DEARTHNT OF POST: : INDIA 

/ 	 Offi:ceof the Superintendent of Post Offices 
-Nalbari-Bar-peta Di'Jision 

/ 
Memo No 8/A-19/Ch-II 	 Dated at Nalbarl the 09-12-98 

The following transfer and posting oiders are hereby 
issued. jn the interest of sert'ice to have immediate effect. 

.1.. 	. 'Sri Mahesh-Ch. Barman , LSG Accountant 	DivIsional 
Offce on being relieved on offtoe arranment 	will Join as 
Accon.trit 5aeta HO vice Sri Hiranmay cakati t.ranferrod. 

2. 	'Sri Hiranmay Kakati, HSG-II AcCountan'Brpeta HO, on 
being relieved by Sri- -MaheshCh. Barman will Join as 'SPt1-'---- 

/ '• I Kaithalkchj SO. vice Sri Chandi Kalita transferred. The posting 

L afrchand1 Kalita has been issued separately.  

Transfer. and posting order in respect of Sri Hiranmay 
Kakati .(-HSG-II) at Si. (2) above is issued with the concurrence 
of the Circle Office. 

4 - 
Supdt.of Post Offices 

Nalbarl-Barpeta Division 
NALBARI-781335 

-copy to: 

The Officials concerned, On being roliovod, they will 
Join their new assignments. 

2. 

3-5.. 

6. 

7-9 

10. 

1 11S-. 

The Chief Postmaster General(Staff), Assarn 
Guwahatj for favour of kind information. 

ThepM,.Na1barj/Ba - pe.ta\FIQ for iflforgnatj and 
action. 

The sm, Kaithaikuchi SO for information, 

P/F. 

:r.e. 	

. C(N4.D 
Of-- ices 

Nalbari-Brpeta Division 
- NALBARI-701335. 

Circle, 

necessary 

I 



DEPARTMENT OF POSTS::INDIA 
( 	 Office of the Superintendent of Post Offices 

Nalbaii-Barpé•ta Diviin 

- - - 

	NALBARI-781335 

iemo Nof-19/ch-U 	 bated at Nalbarj the 25-02-99 

Tho. following transfer and posting orders are hereby 
issued in the interest of service to have immediate effect. 

Sri Mahesh Oh. Barman, LSG Accountant, Divsjonal 
office on being relieved on office arrangement will join as 
Accountant, Barpeta HO vice Sri Hiranrnay Kakatj transfered. 

Sri Hiranmay Kakati, SG-II Accountant Barpeta HO, on 
being relieved by Sri Mahesh CRTba - man will joiii 	SPM, Santinaga- so vice the vacant post. 

This is in modjfjctjon of this offIce Memo of even No 
IN dated 9-12-98 as per the ordev of Cticle Office, Guwahati. 

(G.G. S1NGHA) 
tit.  I 

Copy to 

v M 'V.' 
L -r--2 ) 	Theofficjal Concerned. On being relieved they will join 

thej:r new •asignrnents. 

3) 	The Chief PMG(staff) Assarn Circle, Guwàhati, for favour 
of kjfld.inforatjon 

4-5) 	The PM, Nalbari/Barpeta HO for information and n/a. 

P/F 
 

• 81'1) 	C/Spae.. 
 

(G'G. SINGHA) 
Suporjntend 

1 



* 

To 
The S par intandent of 	Feat. Off I 
Nal bar I -Bar eta 01 vn 	Na 3. bar i $3  :L 33!3 
Thrcuqh prc:par channel - 

ted L.:k r pa l.a t 	r: f h Mar h I 939 

Sub 	Transfer.  

....-. 

	

- state 	. 	submitted  
21 1 99 J. n re sparse to your 	I at tars N::: 

i 	dated :2:2,, :t23 and 7.1,39. 1 was permitted to continue 
:1 n the presat past up to 31 3 99 vi de your of •1 :1 ce I at tar Na 

	

i. copy of t:j:j: letter was endorsed 	•:: 
Serrate H 0 

I 

	

Now a ii order of rI/ tran' ifer endorsingt i . E: same 1 1 1 a cue r I: 	of  
1 yo.t r 	o 1 f I : a 	iic 	. I 	:1 / ::• . I I cia ; r:: d 	:2 . E3 has 	J::aa n 	:1. ::sua d. 
JAbsen.ting some 	_ 	C 	featires endorsed on this I ! 	 T ' - 

Il 	. 	/•.! 	r 	. 	_ ...! 	c:• 	.- 	:-.. 	 . . 	 . 	_! 	_ . 	 .- 	•r 	. I .1i,Li1 	.1.! 	 . 	 ....i4J 	 Uy.L: 	KiU 	 .i. 
1competent to think"that this I II 	f:i 	 1 '_rt TI dated 
. I •5 , • a 	fa.:: 	 3, 	t,: 	per.::ari:: l::\ 	s :a ebcc:y 	a 	. rp - 	:: f f I 
: met ivatedlv wi th the I nte:ryl: ion to harass me 

1••. 	r 1; 	r 	I 	wnuld like f:  a 	.:.,:: j • • 	:: 	.1.. 	... 	... you are 	!.. ! 

., Ci 1 0 t r i c:? i I the f3L.::er I n i:endent of Past Offices, 	r\la I bar -dar pate 
0• :1 :1. S :i. . I at r•h: I be r I t he charge r e:c r t ( I n far i 	, : , 3.-( ) a • taking  

k:ver 
 

and handin g over ::arpa of 	 i:in4 :.arl: 	divisi a r al 	::ffice 
Na 1 i:r I a h::L. I ci be countersign2d by the Head 6f ' he 0 i fi ce as per 

Yrulee and procedure. But the charqe repart handi no over aharqe of 
1ccauntertt and tak I nq over of the:)me of the DlvisicrIal offica  
a I. Na I bar I by Sr I F' C. The k u r I a (wha a I rae cI' I f • he Pc a cu nta n ta 
ire for ever and has been work inp under permission I n general 

and Shr I Meheeh W.Birma n rasper: 1: lye I y has been 
caunters i c,ned by some P. C. Bare under of f ice d2W qnat ian see]. of  
tha Super I ntends'rt c: f Fast Of 1 ices Nal bar I B:rpeta. D i"Ia:i an, 
Nal bar I The counter a.L cnature of ::havce report (of F Thakur Ia 
Und Mahesh Oh Berman ) mida by F' C: Bore. is Lt]. tra vi. res 

Maw 	it is ipso-facto that ç 1  ens far case 	is 
:nq. rtce ed by some F'. C:,B:ra for his set f interest 

L. 

 There I c 	I 	u 3. d 	I ks f:  o r ectuast you 
 matter personally. And for this •:LL.i, of 

ha 13. be qrat:e ful to you 

• The F'ast:master, Bar ç.eta H.O. 7131301 
fe:: te stat I nc :. n thi. a rprantt.at ian Is 
,usi: 2,')c:; carract decision in the :ase 

:t. 	The C:Ircle Secretary,_P"111,A)PIU, (3ssam Circle, 

11 81001 	For I nI cimat 1013 and is requested to intervene 	i n 
rena far 	case of me' au I am a member unde'r .1. _................. 	of 	your 

	

Yours 	 3. 3.)' 
(Hiranmay 

........ 	 -. 

\(c:urs fe:i.l:I1IL33. ly 

.:H:L3.:3r.;.; 	i.::c3t;:i 3 

r 	 . 	I! 781301.  

for 	i nF rt;h I an, l I 	Li...e 

brot,.tc,ht 	his nat; 


